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Q. LK '

of unusuval dinrensions prepared from Shamu, K
> knife 1d-_.ait_:pompan'-iéd-b;y‘.Cﬁ_a_ﬁd-D_-at‘i'eic'-ked_.f}'- wlhiile he
\}vas asfeep and caused death by i‘nfectiﬂg_ two "injuties-w:hjch were
sufficient to cause death i the ordinary course of nature, During
nvestigation X' made disclosure Pursuant to which the knife was

covered i ' ) also found that C

ecovered, It was found to carry human hlood. ft was

' Approver’s statement :izﬂpl'icafingj--h‘i'_ir'ise'lf and others.
{2} Shamu’s statem ent regarding preparation of knife,

Y 'Siat'e-'{ﬁp_’n't-:s""bf Wii_rjés'séé’of-d isclosure and recovery..

(4) Previous confess ionaj st&téhxe__nt_-of 5
 Medical Evidence, aE B
(6 -E_-viae'iicé.'ghowl‘ng'.ﬁ{_;;i";é._: !
Please write short judgment, il
et Nt R i
_ Veena was fbm]ddcad ._jl}:ﬁ:r'_.ii"_. Delha Railway Station on 5th January,
1975at6 A M. Autopsy revealed that '

| atestl aws com

ad suspicion .__that_'_B_"'Iié'd liaison wi th lus wff_e'. He
ggested that B shiould be kitled. Thereafter k&




‘wlhiich was' resenled by Al On the day of occur ence
‘son started demolishing the mend when B a ongw;th four {,ompan:ons

- Colaba, Bombay an 7th March, 1975, During house search Rs. 2100/-

were recovered from 4, Rs. 1900/- from B, and Rs, 1000/~ and gold
necklace from (. 4 described that he alongwith B and € had left Bombay
on 2nd January, ]975 by Frontier Mail and stayed at Hotel Blue, Delhi

“on 3rd, 4th and ‘ith and that entry was made in hct!tious names and -
signed by all the threc Hotel reg;stereo tam_mgs:gncd entry was seized

bv pohcc B became appr(wer and his *atement was recorded under
scetion 164 Cr. P.C. Besides medic "dencc there is ewdsnce of

© Yeena's daughter who identifies ‘rhe gold necklace to be the same her
_mother was wearing and says that her mother was carrying Rs. 6,000/

-and evidehce ofhaﬁdwr;tmcr expert tha’r hotel entry |s in the hand of 4

and bears mgndtures of 4 B_am:f C.

Ob}ectsm}s ralsed by defence are: {1} approver s evldenca istai nted

;(2) house. ﬂearchcs are illegal as pubhe witnesses did not belfmg 1o
'(“olab‘i and (3) o8

closme statement is madmfﬁmhle

Piea%wnie shorigudvmum Cinr SIS RS A e 5

Q. > Sore vacant land was Iymg to the West ofhe[d ofA whtch B
had taken possession P:evlous to the day ofoucurrence B encroached

nce A aiongw:th Ius

arrived armed with lathis and started beating up A and his son. Some
persons were attracted and they joined the side of A. Both sides sustained
injuries, B and his companions were challaned under sections 147,323

- and 149 of Indian Penal Code, They pleaded right of defence of property.
" On behalfo

ec .mpiamant it was plcaded that the - property damaged
did not beionu to Bandn no wrouoful !oss had ac,cured '

A1gt;e on both SJdes and also tell whether it woald _make any
d!fference i case it is found that the proper:y was under ispute and

title of eithcr was" 0t clearly estabhshed s
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result he fell unconscious and died after four days. Postmortem
- examination reveals fracture of left panetal bone and temporal. bone

was due to coma, whlch was due to :nJury to the brain and skull,
For whas offences you would hold K gmity'? justn“y your: answea

(b) What is the importance: of gmng suggest;ons m the courqe of
Cross- exammat:on‘? e _ L st A s

Q. 3.5 cultivator of village M was founcl dead near Rallwav Station
on 15th January 1976. B, editor and publisher of daily newspaper, acting
on teicphone call recewcd from a person whom he believed to be a
resident of the focality pvbl:shcd the news on the following day with
the headline “Murder of cultivator throug;h Thakur of M. [n the matter
given below it was mentioned that similar attempts had been made in
the past as well. On the following day editorial appealed expressing
_concern and saying that gcreral opinion that prevailed was that Thakur
“had hand in the murder. Two days thereafter contradiction appeared
stating that Thakur was in no way wncerned and death was due to

cart failure., : : ' : “

Thakur brought comp]am under section 500 L.P.C. B sought shelter
nder Ninth Exception 0 section 499 which says “It is not defamation
_to make an imputation on the character of another, provided that the

“the person makmg it, or Uf any ¢ other person, or for the puhlsc good:

(a) Daco:ty took place at the house of Pensay in v;liage Pltampura

in the morning of 7th l"ebruaw ‘Double-barrelled gun bearmg No. 4780

recovered from his possession. At the time of trial prosecution procluccd

lathi. B and his nephew took to their heels. T They were chased and ata -
dlstance of 100 yards K dealt severe blow on the head of B and as a -

besides dcpresston and congestlon !n the opinion of the doctor death. -

with reasons. R : e 35

mputatmn be made in good faith for the protection of the interest. of

Howwouldyou deude" e A i Bt b

-durmg thie nightbetween 6th and 7th February, 1975. Report was fodged

was one of the: amcles stolen. On 16th August’ 1975, B, resldent of

_neighbouring viilage Sahipur was challenged by patmllmg party ata
istance of half a mlle from wllage and barrel bearing No. 4780 was-

el
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evidence regarding commission of dacoity and recovery of barrel, B
denied recovery and produced no evidence in defence,
- Would you hold B-guilty of any offence?

into the village well. Saying so, she ran towards the well dé;ﬂ&:n!}_g
what she intended all the way but was stopped within adistance of tw
yards by some persons who happened to be at the well, -
- Argue that she had ﬁo_t committed aﬁy'.__offen(ﬁe. W
Q. 4. Write brief illustrative notes on the following: o
(1} How -far-zprcvious-St_a’tamen-ts-a’fe useable in criminal trial?

. (2) Isfurther investigation possible after the case iscommittedto
g - :the Court of Sessions? Are there any liy nitations? ¢

(3) “Whait happens whén a prosecution witness

- cross-examined by the puiblic prosecutor? -
) Budenofproof. .
.:' (2} : M!-cénqu}s‘iopa’i 'stéliet_nei@.téf_él_'é noth edi i R
(3) Limitations on the power 6£’*M"agi-sfr"z_ifte in 3s.ﬁ.ﬁ;-rﬁdf:‘ing-'--3.’-

witnesses at the instance of the party and otherwise.” LT
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of liis family to live in one room.

| CIVIL LAW-I, 1976

- (3 4, the owner of a do

Q.

standard rent fixed at Rs. 3004 p.m. On the eve of his retirement, 4

filed an application far recovery of-possession of the ground floor .

against C, under proviso (e) to ..SQC\.EII_E\_)'HH_ 1 4(1)of the Deihl Rent Control

Act, 1958. (Section Reproduced). € contended that the application

againat him had been filed because of tﬁe-_ﬁkationfo.f the standard Rent
and was malafide and that 4 CouldievicE B, s e e

" During the pendency _o_fthg’_:ap*;;jil?ica__t_fignf'j? vacated the first floor

which was let out to ) on the same day and at the same rent.
1 Weite a judgment deciding the case, e

e gl +(b} The landlord recovered posseséian of the suit premises in

pursuance of an order under proviso {(g) to Section 14(1) of the Deihi

Rent Controf Act, 1958 and occupied the same-but immediately

converted the premises into commercial use. The tenant made an
application for possession of the premises under section 19(2) which

empowered the Controller to direct the landlord to put the tenant in

possession of the premises if the landlord after obtaining possession
under proviso {e) to Section Y4(1) fails to occupy the same.
_'-Décidq'-gi-vi_-ﬂg:_gcasp_n‘s.. S ang ey 5

Q.2 (a) Suit premises goﬁ)pr_is_ing of :tii__rec_ rooms, kitchen, . ¢ 3
_were fet out to for residential p'u'ripﬁ_sés_”i‘n‘_ﬁlé_:_yéa"r_'-}-95‘?’-; 1972 s

in the adjoining building for the residence of

 Landlord claimed-eviction under proviso (5) to Sestion 14(1) of

the Delhi Rent Control Act, 1958 (Section reproduced), M contended.
 that one room taken:

 meant for his son, that there were no

wossible for him and all the mermbers

amenties there and that i t was

et ) 4, The owner of a ﬁbf.é..:s_tﬁrgji house, .Ié.t:_-bl;ig_:tiie_ first
- floor to B at a rent of Rs..500/- p.m. The ground floor with similar -
‘accommodation was let out to € at monthly rent of Rs. 600/-C got the

three room ageommodation was. not sufficient for
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- f‘n‘ i

Q. 2. (b) The suit premises had. been let out to 4. He was doing
u;Smfsss: here under the name and style of AB. Ag: nmes of whichhe

npany without obtaining ht's consent in w_rl_tmg'

Decide gwmg reasons.

wn of thnty f' ve years to seil the land to C. A _
ﬂfﬁﬁ: contract. C filed a suxt for specific perfbrmance of the

etm:idf not'maketitle a-s;_;td one of the

equ_al area to B for Rs_ 5(_} _OOE},’




.Specmc performance as 1o the other pk‘t on

wmg I'EQSOHS

it was inherited by his widow M. Min the year 1952 ahcnatcd 2{} bighas
of fand of value of about 80‘000;’- for reilgsous and char[table purposes.

interest.

How w:il you decndc the case Gwc rcasons

bu]k in goduwn to .

_ destroye{i in a fire on Febmary 20, 1974.

o ’fd_(;d' a su1t ag,amsi B R}r the rccoverv oflhe, pnce af wheat sold

: _ OR :
Q. 6. {a) &, a Hindu widow, inherited" suit'proPeﬁ-y'frﬂri-ller
husband. N, the next reversioner, filed a suit for possession on the ground
ofunchastlty The su:twascomprem:sed in 19350. Racrreed to contlnue

@ suit for poss
aowner under :
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.5, (a), b a Hmdu, was owner of 1 SG bjghas of Eand On ‘ms death:.__ :

R the next reversioner f'led a suit for declaration that the alienation
was void and lliega! and would not be bmdmg on h:s reversmnaw'

Q 5 (b) On Februar) 1. 1_9?4 A sold 100 ba_gs Ui' wl“cat {)l]t Of a':

Rcmaming bags in that.godown were: soid tG C on Febmary 3 1974_
and C took delivery on the same day. The qoods in the godown were




filed a suit for the price of the buses. Braised on the pleathatthe
ry hawng been postponed the property in the buses did not. pass

ceide glvmg reasons

7_ (b) What is mcant I:ry MUTA marnagc undcr t-he
ammedan Law? i
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; ># notice on B, who all along remained in
Bbrought a suit at DELHI for m‘aﬁi;i{@:rj_}tt_n(':é”a_s_wife" against 4.4
and judgment of divorce, B was ot h is

} Judgment.of'diﬁdrcc be'i__i_i:g:_:é_j_t’rdghi'ent in ren is binding on
under section 4| of Evidence Act.

(1) Decree having been based Upon a 'ﬁ'mréigrﬁu-dgmén:t is binding
 under section 13 of Code of Civil Procedure. '
Jecide the pleas of 4 givi:j'g reasons. L
2. On the basis ofa promissory note for Rs.1 0’_,'000/{%’356(“&
1 favour of 4 and his father B Jjointly (without _'és's'i;gilii'ﬁg"any -
), & suit on that Tast day of timitation was brought by 4 alone
st C f(if"i"é:'cmfery of the "ﬁmoirn-l'.:'f\"ﬁé-r about 3 month of the
itution of syit Cappeared and raised an objection that suit liable 1o
ismissed due to non-joinder of B within fim i'tati-@n--period'i
(8) Decide the objection of € aird what order will you pass? Give
'.TC_aS'O'n_S..'- : .. 58,5 4 . e " .- e
b) If before aforesaid objection is d’e’cidéd,ﬂf-;r?'d'fe's'IeaVihg A as
only heir, what will be the fate of abjection aforesaid of c?
Q. 2. Decide giving reasons, ihe o
Wing cases:’ Tl

bj..t}‘_[:.ﬂ'(_,_lﬁ of )i-'-i_n' én'y iwo of t!]'e

{2} 4 brings a suit for reéovei:‘_y of Rs, 5000/- against B on the
~ basisofa cheque. B in his Written-statement clajm set off Rs.
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- 2000/- as damages for house trespass A objecis that set ¢
‘cannot be legally clatmed.

~In 2 suit against 4, a boy B aged about 12 years appears as
witness for p!amtlﬁ A ij(:cts that boy B bemg minor, canng
appear as a witness. . _

In a suit for recovery of money brought after expuy of perio
' plead ilmi‘ration as he (A} h]mseifmade B wastc time in or:

objccts that p!ea ofestoppel cannot be sustamcd

Q = A ebtamed a cemf ed copy ofa sale-deed dated 3rd jalluar), 4

1934 tegardmg a h;}use from’ the offi ice ofaSub Registrar aﬂd prodiced
that befnre a court on 5th July 19?6 in suppmt of his case. Qriginal of
that sale-deed had been lost. A urges that said certified copy is
; adml&s:ble in evideice and-that in view ofscut:on 90 Df Lv:dence Act
execution of sa!e—deed stands p:cwed o -
Dec:de the comentlon of A. gmm, leason '
o LR

Q 3.(2) A brougl t 2 suit against B and produced C as a witness,
which was returned by the court to A for want ofpecmuaryjunsdlctton
A plesented the plamt in the court of competeni jUJ‘ISdICT!OH An the
mean-time C died, At the trial 4 SOllﬂhf to rely on the statement of C
already ret.orded under section 33 Fwdence Act. B ob_]ected Can already
recorcled statement of (“ be taken mte ev tdence'? : 3

Q. 3. (b} When a witness has not- deposed some facts ;ruthfull ¥,
should whole body of his testimony be rejected on that: ground alone?

Q 4. (a) A, B, C and D own four houses at DELHI, execute a deed_-

describing it as “Partition: Deed” which defines and declar’es that
everyone of‘them haye and had. equaf share in the said -houses, without
allotment ofany spca,lﬁc houseto any one. Is the said deed cmnpulf;orlly
reg'i-_str"ablé jive reason in support of yo ur. answer

_ Q. 4. (b).in .case a deed is compulson ly reg;strable 1s {h;-:re title
hmit fﬂr reg!stratlml aﬂd lfso how much? -

R

-~ of limitation, by B ‘against 4. B urges that 4 is estopped to.

'm,got]atlons (before the fi ﬁmg of the surt} for cormpromise. A

| atestl aws com



3

) 4 sells a piece of land for 99/- to B on 4th January, 1973
of an unregistered sale-deed. On 5th February 1974 he (4)
same very land to C by means of a registered sale-deed. Who
and C shall be owncr of the aforesaid land?

b) In whose (}f.f“:ee'a.*sale:dimd of a house situated at Gurgaon
got registered? Can it-be got registered at Delhi? -

dule: Section 13 C.P.C., 33,90 Evidence Act, were reproduced

i
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LANGUAGE, 1976

'Q i lransiate into Hindi:

"()ne of the most Lomplscated probluns that India has been facmg:,
nce the attainment of freedom is the language problem. India is a
nd of diversity in every respect, There are more than two hundred
nguages and dialects in this vast country. The Lonstutut;on of India
_gr_t__wes as many as fourteen régional lang.,mges For obvious reasons,
was necessary for our leaders to decide upon a national language for
& courtry. Hindi was the obvious choice for the purpose, and Hindi
as accordingly proposed as the national and official language.
wever, some of the States, notably those of the South, vehemently

.posed thc ampos:tlon of Hipdi on them

The supporters of Hmd; and many of them are.not only. vocal but
'}tremelv emphat[c and even aggrcsswe have been demandmg lhe

the Country Wiii be frec to C(}rr%pond with Ihe Centre in
dl ot !*ngllsh, dependnw upon their own ChOICt’. Thus the

ce of Hindi, as the onty ufﬂmal languagﬂ of the. Couﬂtry As
ional languages, it has been.decided to adopt them as media
iort atall levels in the diffeient tates. The regional languages

“can &ISQ serve as the languages of administration in their respective
“The question really was as to lww the emphaszs should teally
be‘d_ str:buted LT 1.‘_ : ; =

Q ‘2. Translate into. Eng]lsh

qumw@amaa@%aﬂzmaﬁww.
% foe vl % e @ i § f e o o W e
I g AT I o B S el famma o e gfeur wen
F e @ o wgEn W, Tl U TRIE @ faer W S ER
e <, wifE gue o feeeh = gl @ o s gemafien
T TS ol T & S faem @ vt A aeiivedt o aik
HEH & EE F e 15 Sl vE T se B faw e
wmzommﬁmmwwmm
ﬂﬁ%luﬁwmwm%maﬁraﬁwm%i

Wﬁmw@mﬁa‘d 25Hwﬁmww%m
a%a‘fﬁnfmm%weﬁ ST, 9, gl AR B Tt 10 T
mw%iwﬁmmaﬁ T, %ﬁm%mmaﬁthmrd..
HFIRe,. ﬁsﬁﬂﬁﬁwa?ﬁ%ﬁ%tﬁm%@mﬁmﬁaﬁlw
amﬁmﬁ.s?sﬁﬁmaéaﬁmm%ﬁmr
a@wﬁ%q7 a'laaa?gwﬁ aar&m@%zﬁﬁmﬂmsﬁw
E’fﬁ“{@‘fﬂm%’r ;'éimﬁmmaﬂmﬁ%aﬁsﬁﬁ@ﬁ
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ESSAY AND GENERAL KN@WLEDG’E 19’76

Q. 1. Write a shoz't e‘;say {m 'my one ofthe fol‘iowmg _ 160

(a) Why | want to become ajud;,c
(b) Legal aid to the poor.
(c) Social Justice thlough faw.

(d) Balance-sheet of non- al|0nment in‘our forelun pai:cy

Q. 2. Who is the author of any five of the fol%omng boai\s

(a) The Republ;c (b) History of Dharamsastra
(e Discovery ofIndia (d) The Wealth ofNatmns

(c) The Origin of Spccws g ({') Freedom at mldmght '

(g) My Experlment with Truth -~ g 5
Q. 3. What is the difference between coal and charcoal'? s

_ OR LT iR
Q. 3. Why is a ship able to float? ’

OR ;
Q. 3. Why are the mountains cooler than plains? ; 10 :

Q. 4. Write a senfence or two each to indicate that yeu know who
_are the following: .

- {a)  Sir Seewoosagur Ram gaolam

(_b) H.R. Gokhale :
_{(¢) Nani Pa_lklﬂ?w'ala :

{dy Jimmy Carter . e weh R

(e} Kurt Waidh:em T aPTiEE o 10
Q. 5. What do the foHuwmg abbrevsanom stand fer‘? -

UNCTAD, GDR, FOB, CIF, GATT. .
Q. 6. In which game or sport have the following :dri.s'tingu?ished

themselves? . e

i (a) Nadia Comuunem (b)) Lala Amarnath:

(c) Sriram Singh © (d) Manjit Dua

(2) Kornella Ender ' ' 5
Q.7 Wﬂte 4 scntencu each of show what do you understand by:
& _(a) Stethoscopc .. . (B) Lactometer -

: (c) Thermometer ' i f (d} _S;e_isﬁjo_-grép'lﬁ

i (e) Barometer ' : 5
z Q. 8. Write short notes (say, two seﬂtences each) on the fo!lowmg
§ (a} SarkanaComm;ssmn i s

T

b Q .9 What do you understand by:

: (a) Propcrtlona! Representation by the Single Transferable
“Vote. : 4

(b) Green_ Revolution 2

T
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